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BEFORE THE HON’BLE NATIONAL GREEN 
TRIBUNAL, NEW DELHI 

 
EA NO. 34/2023 

IN 
O.A. No. 526 of 2019 

 
 

IN THE MATTER OF: 
 
Mahesh Chandra Saxena          ..Applicant 

 
Versus 

 
Central Pollution Control Committee  
& Ors.       ..Respondents 
 
 
 

SUBMISSIONS ON BEHALF OF APPLICANT ON 
THE STATUS REPORT OF DPCC 

 

MOST RESPECTFULLY SHOWETH: 

1. That in compliance of order dated 19.09.2024  

passed by this Hon’ble Tribunal in the above said 

E.A., the D.P.C.C. has filed the status report. The 

applicant Mahesh Chandra Saxena, aged about 66 

years, is submitting following information on the 

status report filed by the D.P.C.C. 

 

2. That the applicant is furnishing the information as 

to how proper functional Roof Top Rain Water 

Harvesting System is constructed. 

 

3. That the applicant is also giving information as to 

what things are to be taken into consideration while 

conducting inspection of the Rain Water Harvesting 

System. 
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STATUS  REPORT & SUBMISSION OF 
APPLICANT:  
 
(i) 18 numbers Rain Water Harvesting Systems 

found to be near/close to the Storm Water 

Drain.  

Submission of Applicant: 

The DPCC has not  clearly stated whether 18 

Rain Water Harvesting Systems were in working 

condition or were closed.  

(ii) 59 Rain Water Harvesting System were 

without Piezometer.  

Submission of Applicant: 

To install Piezo meter in Rain Water Harvesting 

System is not necessary. The harvesting of Roof 

Top Rain Water is necessary. Static ground water 

level can be measured manually.  The Delhi 

Ground Water Authority should know as to in 

which area, at which place what is the level of 

ground water, where the ground water is 

contaminated, where ground water is worth 

drinking. 

(iii) Number of sites found to be without 

separaters-42.   

Submission of Applicant: 

What is the meaning of these 42 R.W.H.S. 

Separators ?. 

(iv) 25 R.W.H. System recharge bore well were  

found where depth of borewell was not found 
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at least 5m above the  Static Water Table 

ground water level. 

Submission of Applicant: 

But from any of the R.W.H.S. by taking water 

samples were not sent to lab for examination, It 

is necessary to examine R.W.H. System, 

Recharge Borewell from mixed rain water or 

contaminated.    

 

(B) ROOF TOP RAINWATER HARVESTING SYSTEM: 

With the increase of population in the cities, due to 

drawing of ground water by the factories the ground 

water level has gone down. Due to less availability of 

water, Roof Top rain water R.W.H. System had been 

adopted. Because the rain water obtaining from roof of 

all buildings, rain water is drinking mineral water. Roof 

Top Rainwater by going in the drain mixing with sewage 

water was being wasted. Therefore, for saving ground 

water Roof Top R.W.H. System adopted because in the 

cities water body cannot be constructed. The other good 

alternative of water body is Roof Top R.W.H. System. In 

the Pit of Roof Top R.W.H. System is connected with 

down pipe. From ground water level of the area recharge 

borewell  should be kept 3-5 metre above. From such 

system Ground Water is not contaminated.  On the rainy 

day itself  the rainwater ground water in recharge, but 

99% R.W.H. System Roof Top have not been connected  
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with roof top down pipe. Surface area, storm drain, from 

Park R.W.H. System was connected from which sewage, 

waste water is recharged, ground water is contaminated 

(C) R.W.H.S. INSPECTION TEAM: 

The Inspection team of R.W.H. System should have 

complete technical knowledge of R.W.H. System. The  

inspection team should see whether Roof Top rain water 

has been connected with down pipe or not. In the R.W.H. 

Pit water should not be. If there is Roof Top R.W.H. 

System, the day rain takes place  the rain water 

recharges on that very day in the ground.  

Inspection team should know the ground water 

level of that area where it is going for inspection.  If there 

is water in the pit or recharge well then why it is so? In 

the recharge borewell by inserting hand bocky  taking 

water sample from bottom should be sent for 

examination in lab. 

In the lab the roof top rain water para meter are as 

under. The photocopy of Lab Test Report is Annexure AI. 

All staff of DPCC have no knowledge of inspection 

of RWH System as the applicant has given information of 

pollution of ground water. The applicant has 100% 

knowledge of R.W.H. System. Applicant knows as to 

which Government  Department is polluting ground 

water from R.W.H. System. Applicant should be sent in 

the joint inspection team with DPCC, CPCB., DJB, 

C.G.W.B. 

4460



The Inspection Committee constituted by this 

Hon’ble Tribunal in O.A. No. 526/2019 without 

participation of the applicant had started inspection of 

RWH System. Later on, the Inspection Team included the 

applicant in the team. The applicant had shown the 

Inspection Team as to how samples are taken. After 

receipt of lab report. The Nodal Officer of DPCC, Sh. V.K. 

Jain, A.E.E. had sought apology from the applicant, he 

had said before the members of Inspection Team that the 

applicant was in the impression that this petition has 

been filed for self-interest. But the applicant is saving 

ground water of the country.  

If the applicant is sent for inspection then the 

samples of all R.W.S. System  of all Departments 

following parameter will be found as were found in OA 

No. 526 of 2019. The photocopy of Lab Report of DPCC 

in OA No. 526 of 2019 is annexed as Annexure A-2.  

N.H.A.I. by constructing R.W.H. System inside and 

outside  storm water drain at the national highway road 

continuously  by recharging sewage water is 

contaminating ground water. By writing several letters to 

the N.H.A.I. information was given but N.H.A.I. Authority 

did not take its cognizance. The photocopy of letters 

written to N.H.A.I. had annexed from page No. 67 to 76 

with EA No. 34 of 2023. The photocopy of the letters 

written to N.H.A.I. are annexed as Annexure A-3. 
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PRAYER: 

It is, therefore, most humbly prayed order for joint 

inspection by the Inspection team along with the 

applicant may kindly be passed and the order for taking 

samples of RWH System of Members of Memo of Parties 

be taken. 

Even after order of this Hon’ble Tribunal N.D.M.C., 

P.W.D., N.H.A.I., Ambedkar Hospital have not filed 

compliance/status report, despite the fact that D.P.C.C. 

had given notice to all respondents to file compliance 

report.  Strict action may kindly be taken against 

N.D.M.C., P.W.D., N.H.A.I., Ambedkar Hospital for 

flouting the orders of this Hon’ble Tribunal.  

 

THROUGH 

 

 

  Mahesh Chandra Saxena 
S/o Late Sh. Ram Bihari Lal Saxena 

R/o A-388, Chhatarpur Enclave, Phase-I 
Chhatarpur, New Delhi-110074 

Applicant in person 
Mob:9540844936 

Email:maheshsxn1@gmail.com 
New Delhi 
Dated:  15.01.2025 
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Chairman
National Highways Authority of India
Ministry of Road, Transport & Highways
Govt. oflndia,
G-5 & 6, Sector 10, Dwarka,
NewDelhi-110075
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Sub: Iuformation and request letter with rcgard to the Rain

Wgter Harvesting System being consiructed at

Ngtional Eighway

siri,-.*

I am fumishing the information to you that due to

,t' construction of the Rain Water Harvesting System at the side of

road of the Highway the ground water is polluted. In the

construction of the Rain Water Harvesting Systems crores of

rupees are spent and after some time it becomes non firnctional.

The reason behind it is that the sewage, waste water of the city,

locality, village is tkown in strom water drain. In the Rain

Water Harvesting System only pure rain water of roof top should

be recharged. In the Delhi N.H.A.I. had constructed Highway

from Chhauarpur Metro Station to Aya Nagar Border, M.G.

Road, New Delhi. At this road at a distance of 75-75 meters in

\
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i
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the Strom water drain the Rain Water Harvesting Systems were

constructed. In a pit 2 Recharge Borewells were constructed.

The sewage and waste water of road from Ghitomi, Sultanpur,

Manglapuri Villages was put in storm water drain. From this

ground water ofroad became polluted and by and by in Recharge

Borewell due to going of sewage, silt inside the Recharge

Borewells started becoming choke. In the same manner in Delhi

D.D.A. had constructed the Rain Water Harvesting System at a

distance of 50-50 meter on Samalkha Dwarka Road. Near the

road Farm Houses are existing here in all Farm Houses marriage

parties continue to be held. Sewage and waste water ol these

farm houses and N.S,G. are put in storm water drain. Now taking

this road under it N.H.A.l, is constructing Highway fi'om Dwarka

to Vadodara. I had filed O.A. No. 52612019 before Hon'ble

National Green Tribunal with regard to polluting of ground water

by the Rain Water Harvesting System on both these roads. In the

inspection sample sewage was found in recharge borewell. Due

to this the Delhi Pollution Control Committee had imposed

Environment Fine of Rs.50-50 lakh on D.D.A. as well as on

N.H.A.I. The maintenanoe work of Ayanagar_Chhattapur

t
i:
i
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Highway is being carried out by Delhi Public Works Departrnent.

Bnvironment Penalry of Rs.50 lakhs was also imposed on Delhi

PWD. The photocopy of order of Hon'ble NGT, letter written by

Delhi Pollution Control Committee to the DDA and photocopy of

cheque are annexed herewith.

D.D.A. had approached Hon'ble High Court of Delhi for

waiving of the fine, but no relief was granted. The copy of the

order passed by Hon'ble High Court is enclosed herewith.

Now the N.H,A.I is constructing Dwarka Vadodara

Highway. I happened to go to.Sohne., I{aryona and on the wny at

Badshahpur I saw that on the side of road at a distance of 500-

500 meters the Rain Water Harvesting System are being

constructed and under lhe Flyover also at a distance of 500-500

meters the Rain Water Harvesting System will be constructed.

It is humble request to you that the design of the Rain

Water Harvesting System in both the scheme is non firnctional.

Kindly get it stopped at the earliesl Kindly make arrangement of

my meeting with Project Managcr of N.H.A.L in which I will

give presentation as to how to harvest the rain water of flyover.
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The present Rain Watgr Harvesting System has damaged entire

country. From the Rain Water Hawesting System grorurd water

of 400 Societies of Dwarka had become polluted, Kindly go

tiuough the order passed by Hon'ble National Green Tribunal in

my O.A. No. 14712021.

With thanks A
lw1

Mahesh Chandra Saxena
Environment & Ground Water Activist
A-3 88, Chhattarpur Enolave Phase I

New Dolhi-l10074
Mob:9540844936

Emsil :malrsshsxn I @gmail.com
Copy to:

The Secretary, Ministry of Road, Transport & Highways, Govt.
of India, Transport Bhawan, New Delhi- I 10001 .
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Kafiutl{fiurano
Advocate

Office: 298, Lawyers Chamber Block-II,
Delhi High Court, New Delhi -110003,

Mobile No.9811894060
E-mail: rkh 7

r

I n il om

Through tlf Ho^n
a

To.r,
., y/ rn"chairman

National Highways Authority of lndia
Ministry of Road, Transport & Highway,

Dated.: 06lO8l2O22

Govt. of India,
G-5 & 6, Sector 10, Dwarka, New

'2 . The Proj ect Director
National Highways Authority of I

(Projecr I mplementation Unit- Rew
Plot No.20, Sector-32, ilnstitutional
Gurgaon - 122003 {Haryana)

SIIB: LEGIAL NOTICE FOR COMPLIANCE OF
GTIIDELINES PRESCRJBED BY THE CENTRAL GROI'ND
WATER BOARD FOR RAIN WATER IIARVESTING
STRUCTI'RES

Sir/Madam,

Under the instructions and on behalf of Sh. Ir,lahesh
Chandra Saxena S/o Late Sh. Ram Bihari [a] Saxena R/o A-
388, Chhatarpur Enciave, Phase-1, Chhatarpur, New Delhi
(hereina-fter referred to as my client), this notice is being served
upon you as follows:-

That my client is public spirited person and is working in
the interest of Environmen t. He has filed sr:veral petition s
before the Honble National Green Tribuna.l, New Delhi
raising the issue of non-compliance of guidelines
prescribed by the Cetrtra.l Ground Water Board for
construction for Rainwater I{arvesting Structures. On thr:
order of National Green Tribunal, inspecrion was carried bv
Centra.l Pollution Control Board/Delhi pollution Control

)
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ftafrutT{frurana
Advocate

Office: 298, Lawyers Chamber Block-II,
Delhi High Court, New Delhi -110003,

Mobile No.9811894050
E-maili rk h u ra na 2502@-gma,r!-cpO

Control/Central Ground Water Board in respect Rain
Water Harvesting Structures constructed by various
government authorities i.e. Delhi Development Authority,
National Highway Authority of India, Public Works
Department of Deihi, New Okhla Industrial Development
Authority, South Delhi Municipal Corporation etc. In many
cases, several deficiencies were found as pointed out by my
client.

For ready reference, some order(s)/reports(s) as

detailed below are enclosed herewith:

Pg No

Directions dated
21 08.20'19 of DPCC and

Order dated 1J.09.2019
of NGT

6-lo

OA No. 1046i2019
Ivlahesh Chandra Saxena Vs

State of Uttar Pradesh & Ors.

Report dated 25.02.2020

2q-3t

2. That by way o[ present Legal Notice, my ctient wants to
brought into your notice, certain deficiencies which are being
caused by NHAI and its agents/ contractors. For urgent remedia.l

2

Case particulars Document

OA 52612019 (Mahesh

Chandra Saxena Vs CPCB &

Anr.)

OA No. 14712021 ([,4ahesh

Chandra Saxena Vs Chief
Secretary, GNCT of Delhi)

Order dated 7.7 .2021 a d

10 12.2021 lt -zL

t 5- /t"

OA No.21712016

(Mahesh Chandra Saxena Vs
The Ministry of Urban
Development & Ors.)

Order dated 09.02.2017

"?r-u$

oA245t2017
Mahesh Chandra Saxena Vs
State of Uttar Pradesh & Ors.

Order dated 17 .12.2018

;i!,
.::

i
g.
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Rafiutl{frurana
Advocate

Office: 298, Lawyers Chamber Block-II,
Delhi High Court, New Delhi -110003,

Mobile No.9811894060
E-mail : rkhurana2507@gmail.com

steps and to prevent repetitive wrongs, those deficiencies are
highlighted below:

(il Depth of Recharge Borewell must be 3 to 5 meter above
from the ground water table. Otherwise, impurities will be mixed
with ground water without filtration and ground water will be

con taminated.

(ir) Size of Recharge Structure must
Design given in CGWB Guide lines.
pit/trench being lesser than requisite
recharge.

be as per Technical
Otherwise, recharge
size will result less

'-:,
':a2

-:]

;,...]

(iii) The provision of Rain Water Harvesting has been evolved to
recharge top roof rain water rather the.surface run off of roads in
urban areas where vehicles run, several type of waste is being
littered. The road run off in urbal area must be recharged
through natura-l manner by way ol trench, water bodies etc but
not though deep recharge borewell, otherwise, road's impurities
will be mixed directly with ground water and will resulted into
contaminated water.

3. With reference to above points, my client wants to bring to
notice of you noticees iollowing facts:

(i) Ra.rn Water Harvesting Structures built a.longside
Nationa.l Highway Flyover at Karnal (Haryana), below Mewla
Maharajpur Metro Station Faridabad (Haryalra) have recharge
borewell much deeper than actua_l ground water table. It is
preventing the natural liltration through soil, sand, gravels etc.
and resulting into contamination of ground water.

(ii) Rain Water Harvgsljng Structures built
ajongside/under Nationai Highway Flyover at Badshahpur
Gurugram (Haryana) are having Recharge Trench/pit of lesser
size than prescribed in CGWB Technical Specifications

3

':;
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ftafrutT(frurana
Advocate

Office: 298, Lawyers Chamber Block-II,
Delhi High Court. New Delhi -110003,

Mobile No,9811894060
E'mail: rkh Urana25QT@sma!-LEel1!

reproduced ( Relevant pages attached ^t ie .3?:..?.!!.... ftom
httD: / /csrvb.eov.in /documen ts/ S tan dard 7o2 0 D e ssien-q'o2 0 o,vzir2 0
AR9420 f or 9,b2OD e I h i. p<lf

Under construction RwHS a-longside/under National
Highway Flyover from Dwarka to Badodra (Gujrat) are also
having Recharge Trench/Pit of lesser size than prescribed in
CGWB Technical Specilications mentioned above.

(iii) Rain Water Harvesting Structures built irom Chattarpur
Metro Station to Aaya Nagar Border (MG Road, Delhi) and
alongside Natisnal Highway Flyover at Badshahpur Gurugram
(Haryana) are getting sewage/chemical waste water because in
urball area, storm water drains are getting sewage/waste
water/chemical water. Therefore, their recharge well are required
to be closed.

4. Number of Ra.rn Water Harvesting Structures
constructed / under construction alongside National Highway
Flyover at Badshahpur Gurugram (Ha-ryana) and
alongside/under National Highway Flyover from Dwarka to
Badodra (Gujrat) are less in number in comparison to possible &
requisite number of Rain Water Harvestjng Structures. The
distarce between two Rain Water Harvesting Structures is 500
meter but those should be constructed between each set of two
pillars having gape of 40 meter. Thus, number of Rain Water
Hawesting Structures must be increased under these flyovers.
Further, Rain Water Harvesting Structures constructed
alongside road in urban area must be without recharge borewell.

& ts-16
5. The NHAI letter dated 16.03.2022 (cop! enclosed) in
response to my client's letter dated 03.O1.2022 (Copy enclosed) P6.l?
has been issued without considering the law, guidelines and
technical specifications on the subject. NHAI may take samples
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Whutl(fiurana
Advocate

Office: 298, Lawyers Chamber Blqck-Il,
Delhi High Court, New Delhi -110003,

Mobile No.9811894060
E- mail: n 7

from drain to be connected and get them analysed from
approved laboratory fairly to arrive at truth.

6. The my client has recently noticed that Rain Water

Harvesting Structures under construction by NHAI alongside
Nationai Highway from Faridabad to Agra are inviting great

damage to ground water because are constructed in those storm
water drain which are carrying sewage and chemical waste
water. In such drains, recharge borewell are dug upto the depth
of 27O feet approximately against static water level of 150 feet.
These things will cause contamination of ground water to the
extent of irreversible damage.

That you noticees No. 1 and 2 have fajled to adhere with the
guidelines of Central Ground Water Board and order(s) passed
by National Green Tribunal, New Delhi.

In view of the above stated facts, you noticees are hereby caJled
upon through this notice to take immediate rf{neaia steps to
remove deficiencies mentioned in para 2 and 3^abbve in already
constructed RWHS and to be constructed in future. My client
has instructed me that if deficiencies are continued, my client
shall be constrained to take appropriate remedy against you in
the appropriate court at your risk as to cost and consequences.

Copy kept in record for necessary action in future.

(RAHUL KHURANA)
ADVOCATE

@-,;*--

Enclosures: As above
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